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IN THE HIGH COURT OF BOMBAY AT GOA

LD-VC-CW NO. 303 OF 2020

Santosh Dicholkar …... Petitioner

V e r s u s

State of  Goa & anr. …... Respondents

Mr.  S. N. Joshi, Advocate for the Petitioner.

Mr.  D.  Pangam,  Advocate  General  with  Ms.  Ankita  Kamat,  Additional
Government Advocate for the Respondents.

Coram   :-  M. S. SONAK &
                             M. S. JAWALKAR, JJ.

Date : 3  rd   November, 2020

P.C.

1.   Heard Mr. Joshi, learned Counsel for the petitioner and Mr.  D.

Pangam, learned Advocate General for the respondents.

2. Mr. Joshi, learned Counsel, states that a copy of this petition will be

served on the office of the learned Advocate General in the course of this

week.
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3. We post  this  matter  for  further  consideration on 08.12.2020.   By

then, the parties to explore the possibility of sorting out this matter since it

is pointed out by Mr. Joshi, learned Counsel, that in principle the State has

agreed  to  pay  the  petitioner  compensation  in  terms  of  the  new  Land

Acquisition Act. He pointed out that some compensation has in fact been

paid  but,  according  to  the  petitioners,  some  components  have  been

excluded.

4. According  to  us,  this  appears,  atleast  prima  facie,  a  matter  of

calculation.  Therefore, it is only appropriate that the parties seek and try to

sort  the issue of  calculation and try to minimise the same to the extent

possible.

5. Stand over to 08.12.2020.

      M. S. JAWALKAR          M. S. SONAK, J. 
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